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5HRI n.P. JAIM 'Staff No.0 6 945'
s'o It. Sh. Shital Prasari Jain
r'o 208-A, J. Extension

Gall No.7, Lakshmi Nagar

DELHI-92

SHRI V.K. Khuga. r 'Staff No.0 6 288
S'o It. Shri flohan Lai

C-63- Y4, DilshaH GarUen

DELHI-95

SHRI KULWANT SINGH 'Staff Mo.5762'

S'o Shri G.R. Singh

r'o A-69 Rajouri Garden
N E W D E I. H I

SHRI AS HLI ANI KUMAR AJ MANI 'Staff No . 5 7 8 3 '
S'o It. Shri Hans Raj

r'o I'139 Kirti Nagar
NEW n E L HI - 1 5

SHRI SOME EL KANT GUPTA 'Staff No. 069 89 '

s'o It. Shri Ram Chand

r'o E-41 Preet V'ihar

DELHI-92.

SHRI C.B. SHARMA 'Staff No.5981'

s'o It. Shri Ram Prasad

r'o 1'4545 Ram Ma gar Extn.
Shahdara, DELHI-32

SHRI U.P. KATARIA 'staff No. 6029^

s'o It. Shri Jai Diyal Katari a
r'o 169 Sharda Niketan

P i t a mp u r a , DELHI

SHRI SURESH KUMAR KHINDRI 'Staff No.7013'

s'o Shri Rhagirath Ram Khindri
r'o 327-D, J&K Pocket

Dilshad Garden, DELHI-OS

SHRI VI RENDER KUHAR 'Staff No. 46 74 '

s'o Shri Shri Ram

r'o ASC'BA Janakpuri
NEW D E L H I - 5 8

SHRI GURBACHAN LAL 'staff No.7000'
s'o It. Satpal Sood
r'o F-467 Uikaspuri
N E l!l D E L H I - 1 8

c o n t d .
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11. SHRI m.K. SAFAYA 'Staff Mo.SSGV'
s'o It. Shri. S.L. Safaya

r'o 273 Laxmi Bai IMagar
NF. b! n F. L H I • • P L. I C ANT S

'By Advocate Shri M. Safaya^

OA N 0 . A B 0 ' 9 2

1 . SHRI M . L . M A H A J A N ' S t a f f N 0 . 52 77 '

S ' 0 11 . Shri Gaur i rta 1 M a h a j a n

r ' 0 K - 8 1 Sheikh S a r a i 9 Pha s e 11

NEW 0 E L HI -1 7

SHRI ATFIA RAn 5HAPF1A 'Staff No.5012^

s'o Shri Girl Lai

r'o EPT-3n Sarojini Nagar
NEW D E L H I - 2 3

SHRI J . n . S . R A II I A 'Staff N o . B 9 1 A ^ •

s'o It. Shri H.S. Bawa

r'o P D - A 2 ' B ' R P S

Near N.D. Flarket, Pitampura

nELHI-3A

SHRI H.L. AHEER 'Staff No.0An25^

s'o Shri Dulla Ram

r'o B-3'A35 Pashchim Uihar

NEW D E L H I -B 3

SHRI FinHINDER PAUl. PURI 'Staff No.SBB

s-'o It. Shri Kashmiri Lai Puri

r'o A-A '73 Pashchim V/ihar

NEW DELHI-63

SHRI RHin SEN DHINGRA 'Staff No.5685^

s'o Shri Keual Ram Dhingra
r 'o AG-I '167-0 Vikas Puri
N E b! DELHI

'By Aduocate - Shri N. Safaya'

E R 5 U S

Union of India, through
Secretary
Ministry of Gommunication
Sanchar Rhauian

N E iji DELHI

Telecom Commission

Through its Chairman
Sanchar Bhauan
NEW DELHI

Director General
T elecommunication

Sanchar Bhauan
N E li! DELHI

. . R E S P 0 D B |\iT 5

'By Aduocate - None'

c o n t d . . . 3 ' -
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riRPEp 'nRAL^

BUT. I flKRHMI SHflniTMfiTHAN , PIPPinEn 'J'

The Id. counsel for the applicant has submitted

that the facts and issues inv/olv/ed in these two O.A.s are

similar. Therefore, both these cases have been taken up

for disposal by a common order.

2. The ' app1ican15 are aggrieved that the respondents

are not extending to them the benefit of the judgement

of this Tribunal in the case of HALJERT KHMAP

N 1_ 5 9 B7^ delivered on 7.R,1991. The learned counsel

submits that subsequently, following this judgement, the

Tribunal in O.A. No.2407'88 and connected cases, decided

a similar matter on 22.4.1992.

3. In the reply, the respondents have admitted that

the judgement of the Tribunal in D.A.1599/87 has been upheld

by the Hon. Supreme Court in SLP No.1971R. They have also

stated that "the respondents already stand committed to

implement the decisions of Hon'ble Tribunal, Principal

Bench, New Delhi dated 22.4.92 in respect of the erntire

cadre of TES, Group 'B'. The work has been undertaken

to refix the seniority of TES, Group 'R' officers from

1973 onwards in accordance with the decision of the

Tribunal."' They have also stated that the Tribunal had

granted extension of time for implementation of the order

up to 21.4.1993 for completing the exercise.

The learned counsel for the applicant submits

that the respondents have yet not issued the order granting

the benefit of the judgement of the Tribunal, as mentioned



in respect of other judgements/orders of the Tribunal,

^ contempt petitions are pending in various Benches of t jn i s

Tribunal.

5. In view of the above facts and circumstances

of the case, the O.A. No.465/92 and O.A. No.A66'92 are

disposed of with the following directions;-

If the respondents have given the benefits of

the order quoted above to other individuals,

they shall give the same benefits to the

applicants in these O.A.s also. If not, the

respondents shall pass an order in terms of their

commitments referred to above, in respect of

the applicants Adam, as given to the other persons

belonging to the cadre of TES Group 'R"

expeditiously .

O.A. No.4B5''92 and G.A. Mo.466 '92 are disposed

of as above. Mo order as to costs.

' R . K . AHfin J A '

I^EIviBER ^ A>

mammmm

•LAKSHrni SlilAlfllNATHAN'

E A1 B E R ' J ^


